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IN THE CENTRAL AOMINISTRATIWE TRIBUNAL!
PRINCIPAL BENCH: NEW DELHI.

REGN. No» O.A. 760/88 Data sf DacisianS- 27,3,89,

Shri Puran Chand & Others Applicants

Vs.

Unish Bf India & Othsrs Rsspendents

CORAfi

Hon'bls Shri B,C, Mathur, UicQ Chairman

Prssant:

Far the applicant
t

Far th« respandonts

In psrssn

Sh. P.P. Khurana,
AduQcitt

This is an application under Sactian 19 of tho
i •

AdministratiUB Tribunals Act, filsd by the applicants against

thss .fixation sf thsir salary. In asrlisr D,A No, 199/07 docidud

on 2,12,1987 this matter was thoraughly examinsd and it was felt

that it iiie.s uery difficult for tha Ceurt ts dacid® whsthsr th®

dutiss porformad by varisus persBna in the GBUernmant an ths

analagous posts are af same natura and it was diracted that it was

for the GQUDrnment tu rQ-examina and'decido this msttar; Ths

relnuant para af the judgsmant is as fallewsJ-

" The question tj5 sxamins is uihsthsr ths Officn Suparirv-

tsndsnt in l-hs CBI on thsir promatinn frsm tha psst ®f

Crijiba Assistant have a right ta a guarantssd minimum

pay ef Rs, 71'G (prB-ravised) instead af Rs, 550 (pre-
rsvisBd), Tha paint ta examino is whethsr the

rasponsibilities ard wcrklasd in the twe arganisatisns,

namsly, the Central Secretariat and -tha CBI ara id.Tntical,

SinCB ths pay sea las in ths tw» srgynisatisns ara the

centd,,,.
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sama, th« possibilities are that ths respansibilitius

WBUld alsi be af similar naturs. It bas beon argued by
/

tho respandanis thst in ths CBI it is a matter ef prBm«ti«n

•nly, wharaas in tha CSS s»mep»sts ara fillBd.up by

direct rBcruitmant. It is psssibla that the minimun

pay •f Bs. 710,00 t® CSS Officars an prarndtiBn is

giuun'ss' that thisy mEsy gat at Issast same bangjfit,
\ I •

In ths casa af psrsans u/hs may bia promatad an the basis af

a limitod dapartment^al Qxaminatian, thara can b« a substantia]

jump if thay ara giuan tha minimum sf tho highar grada, Prima

facia, thsrB seams ts be a case that afficsrs af tha CBI

pr0:nstad te ths grade ®f Qffica Suparintendants shauld be

trsatad at par with thair csuntarparts spacially as till

recently, the pasts af Office Superintendants in ths CBI

^ wars hsld by "tha CSS afficars and they ujer® paid tho
minimum salary af Rs, 710,00» H©w9usr, it is very difficult

far a caurt to decida tho dutiss and reapHnaibilitiiis ef

persans workin in diffarant erganisatians» Ths raspondants.

may, hewDver, rB-axaminca fcha whale case ta ctsnsidsr uihethar

the Offica Superintsndsints in tho CBI shauld bo treatad

at par with thsir cauntsrparts in IB, ITBP, DCS and the sams

Bmelumants are prBuidsd t® thesm. This is a pslicy mattsr

and Gauernntaht are in the bast pssitian te exsmina it, Tha

raspandants may examin«5 whathsr tho Offica SupBrintundenta

an thair prematian frsm th« past ®f Crims Assistants shsuld

^ ba trsatad at par with thsir ceunterparts in tha IB, ITBP,
DGS within a period af thraa menths fram nsw. With this

dirBctian, tha applicati®.n is dismisssd, "

2, The casB was ra^axamined b®th in the Ministrias af

Psrsannal and Finance, It has bo®n stateal in tha affice n*ting

at paga 35 of file NO. 23G/3/B7-AU0,II by thcs Dopartm®nt ef PBrsennel
1 • • . ,

that,they thsmseluss haua rBcemmanded grant cf same pay seal® ta

tha applicants snd they canfirmad that the prepasald# tho Ministry
>v

®f Finance had all aleng baen ths parity in dutiss and rQsp®nsibiliti(BS

.Bf the applicants with thasB in tha C.S.S. The rBlevant psrtion frsm

page 36 of the fila is as fallews:,-

" It would be seen thsst we h-ava been supperting the prepsssl

for Ellewing thts stago af Rs, 710 Per the OFfico Suparinteniisr

c® ntd,,«•
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in tha prE-rRvisesd scalta af Rs. 650-1200, Tha Crims

Assistants prernoted as such on the snalagy af tha

guarantssd minimum sf Rs,710 admissible tia tha Assistants

af CSS prometed as Soction Officers and which benefit

uias alsa sxtended to their csunter-parts in tho IB,

ITBP, DGS, Hcjwsuer, ths TOinistry ef Financa is

net agraeablo ts this sugassstian intssr-alia an tha

ground that CAT havs dismissed the petitien preying

f«r this cancGssien to the applicants, Financa i^inistry's

stand sciETis to ba r athrsr incsnsistent ts tha axtent
ara not agrGsing to eur auggestxsn en the othor tho>

thnit while an the isne hanJ thsy/?ay th-;»t ths •peratiuB

part af the judgemont sf the CAT is for Ministry of HBrnm

Affairs ts consider in censultation with the DGpartment

Bif P&T. Thoy h«ua loft ths epsr^-tiv/o part ®f the judgsmsnt

to be considered at this end, Xncidontsilly, thoy ara not

claar about tha fact whethiir tho modal Ministry in this

casB is thfi Ministry "of Hamo Affairs or ths Ministry af-

Pars®nn®l, Public Griavsnces and Psnaisn,

As far as tha quastion of trgsting tha Office

Supsrintfindents in !;ha CBI at par with thsir cauntar-parts in

ITBP, DGS is Qancernad, ,it is common knawlsdga thst

ths! duties sf nffics Supurintendants Hnd Section Officers

are tha samn almost in all arganisstisns particularly

in IBj ITBP, OGS and CBI, sine® sll thssa erganisatisns ara

sfscurity ergsnisatisns, TherefBrs, an all f®urs ths

suggastian for alleuing the aboue mantisnsd cnncBSsian

to the Crima Assistants af CBI an thoir premBtion

appasrs justifiad. The suggestian is alsa in line

\

uith ths principlfi of equal pay far aqual wsrk uphsld

by tha SuprBma Csiurt in savnral casss, Wn •a.jLsa ..faal that

incsiso ths applicant moues ths Suprtma Court, he is likuly

to win his peint, Thmrefcjra, Financc Ministry may bs

requBstad to re-cssnsi iar thoir stand and agrea ts the prepastd

cancBssion far ths sake «f parity with ceuntsr-parts ef.

CBI Crima Assistants in iither argsnisatians as afsrssaid,

Ths? prepBsal if sgreBd, may ba limited ta snly thcsa casas
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luhnre th» emplsytaG canccsrnBd is still in sarvicu as an 31st

D»cambcrj 1985 without the benefit aF any arrsars an that

aCCBunt."

3, Ths Hinistry qT Fin-:nc8 have nst is.greBd uiithths r«CBmmend£ti®n
!

ef ths DcpartmBnt af Porsenntil without Bxplaining as ts ^haw tha werk

dsn# by the Crime Assistants in the en thair prsmatiBn as Office

SuprarintEndents is af lower cattgery or responsibilit]y<,.. FremthRi noting

\./v\
tha fil® 0f Ministry sf Persannul, it is quite clear thi;t tha

Ministry of Pursennol h-vc raachsd ths conclusiEn that thnrs is z parity

batwBfin the duties and raspensibilities Bf ths applicants with thosn

ef tho Assistants and Sectien Officors in tha CSS and as such thsjy

should ba Entitled to " aqual psy for equal wark", Thsy sheulri b«

antitlsd ta tha s^ms facilities, Tho Supremo Caurt has elrsady h«ld

that " aaual s.hould ba paid far squal wsrk",

In tho circi-snstances , ths application is allewad and th®

rospandants ars dir*ctEd te re-fix the salary cf the applicants in

the light ef thjj ahoVB ardar and pay them all the arrBHra within three

manths frsm ths date of- rnceipt af the srdar, Thsirss will be na erdar

as tffl casts,
r\

( B.C. M;\THUR ) ' ^
OatBd:- 27,3.89. yiCE CHAIRMAN

. ».•




